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Petition(s) for Special Leave to Appeal (Q...... cC No(s) .
974/ 2015

(Arising out of inmpugned final judgnment and order dated 02/09/2014
in WC No. 46350/ 2014 passed by the High Court O Judicature at

Al | ahabad)

RAM CHARAN S| NGH PRAJAPATI Petitioner(s)
VERSUS

STATE OF U. P. ORS. Respondent ( s)

(Wth c/delay in filing SLP and O fice Report)

Date : 25/02/2015 This petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE VI KRAMAJI T SEN
HON BLE MR JUSTI CE SHI VA KI RTI SI NGH

For Petitioner(s)
Ms. Preetika Dwi vedi, Adv.

For Respondent (s)
M. MR Shanshad, Adv.

UPON hearing the counsel the Court made the follow ng
ORDER

Del ay condoned.

| ssue noti ce.

M. MR Shanshad, accepts notice.

Repl y be filed wi t hin one week from

Rej oinder, if any be filed within one week hence.
Tag with SLP(C) No. 36166 of 2014.
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